201 Re. Adjournment Motion

THE DEFUTY MINISTER IN THE
MIiNISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The im-
port of rayon grade wood pulp for the
production of rayon tyre cord is at pre-
sent cana'ised through the STC and the
position regarding its availability is
difiicult as no ofiers have been received
bv the STC in respoisc to the tender
fioated by it. There 1s ot present 2 short-
fall of wheur 25% in the availability.
All wonues are being  explored to en-
sure s adeqguaie availability  for  the
produciion of rayon tyre cord for indi-
genous eonsumption,

(A this stage some persons shouted
from the Visitor's Gallery and attempi-
ed 1o throw some leaflets from there on
the fleor of the House).

18,92 hrs.

RE. ADJOURNMENT MOTION
(Query)

MR, SPEAKER : Now, Papers to be
laid on the Table. Shri K. R. Ganesh.

SHRI S. M. BANERIJEE (Kanpur) :
Sir. 1 have given notice of an adjourn-
ment motion. Tomorrow is the last day
of the session.

MR. SPEAKER : Adjournment mo-
tion can be given if the matter is of
very recent origin. It is continuing for
the last one week. Every day it is being
given and 1 am rejecting it. So, do not
trv to repcat the same.

SHRI S. M. BANERIJEE : Tomorrow
is the last day of the session. The strike
of the lccomen is still continuing. Shri
Sabapathy is here in New Delhi. Let
the Railway Minister initiate negotia-
tions with him so that an agrcement
could he rcached and the strike with-
drawn. The workers allege that some
of the assurances that were given to
them have not teen implemented
(Interruptions)

MR. SPEAKER : If the strike can be
seftled by shouting at each other, I
;:-ﬂl sit quiet for half an hour or an

our,

ot s fagrdt awadt  (m=ifee)
F9 BIIA F1 F3¥ TR AW ¥
T8 B9 fF gw 9, gw AR fx Wa
F art A s sfews oAy & ary
¥ o1 MFe N 298 9T ST AT
FaA F AHA HGAT a%asT 3 |
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MR. SPEAKER. : You bring all these
motions every day, sometimes under
Rule 377; sometimes in the form of
Call Attentions. If you only want to
shout, if you do your duty in this
fashion. vou do it outside. Don't do it
in the House.

I quite appreciate your anxiety about
the strike; 1 quite appreciate your an-
xiety aboui the gzreai inconvenience
caused to the people. I have been giv-
ing vou opportunitizs to raise this mat-
ter throughout in the last few days,
either in one form or other. Now, the
House is going to adjourn sine die
tomorrow. I will ask both the Minis-
ters to come out with comprehensive
statemenis tomorrow.

May I then also have the last parting
request to you. I can do it tomorrow. ..

SHRI ATAL BIHARI VAJIPAYEE :

Tomorrow, not today.
weq@  WENER A AT AT §

faw faa a7 aw7re & srgq o faa
TITET g2 WIEAl |

I am verv much convinced.

SHRI B. V. NAIK (Kanara): To-
morrow being the last day, may I re-
quest that ihe Ministers concerned

should be oresent here when we make
submissions under Rule 3777

MR. SPEAKER: Now, papers to
be laid.

Mr. Ganesh.
12.07 hrs.

PAPERS LAID ON THE TABLE

REPORT OF COMPTROLLER & AUDITOR
GENERAL FOR 1970-71, CENTRAL EXCISE

(1ITH AMENDMENT) RULES AND
NOTIFICATIONS

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE

(SHRI K. R. GANESH): I beg to lay
on the Table :

A copv each of the following
parts of the Report of the Com-
ptroller and Auditor General of
India for the wear 1970-71 —
Union Government (Commer-

(1)
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[Shri K. R. Ganesh]

cial), under article 151 (1) of the
Constitution :— e

Part IX—Appraisal of the work-

ing of the Hindustan Photo
Films Manufacturing Company
Limited.

Part X—Appraisal of the work-
ing of the Indian Drugs and
Pharmaceuticals Limited [Placed
in Library. See No. LT-6101/
73]

(2) A copy of the Central Excise
(Eleventh Amendment) Rules,
1973 (Hindi and English ver-
sions} pubiished im Notification
No. G.S.R. 1287 in Gazette of
India dzied the Ist December,
1973, under secticn 38 of the
Central Excises and Sali Act,
1944, [Placed in Library. See
No. LT-6102/73]

(3) A copy each of
Nos. G.S.R. 1331 and 1332
(Hindi and English versions)
published in Gazette of India
dated the Sth December, 1973,
under section 159 of the Cus-
toms Act, 1962, together with an

Notifications

explanatory memorandum.
[Placed in Library. See No. LT-
6103/73]

{4) A copy each of the following
Notifications (Hindi and English
versions) issued under the Cen-
tral Excise Rules, 1944,

(i) G.S.R. 1288 published in
Gazette of India dated the
1st December, 1973 to-
gether with an explanatory
memorandum.

(i) G.S.R. 1333 published in
Gazette of India dated the
8th December, 1973 to-
gether with an explanatory

memorandum.
(iii) G.S.R. 525(E) and 526(E)
published in Gazette of

India dated the 15th De-
cember, 1973 together with
an explanatcry memoran-
dum.
[Placed in Library. See No. LT-
6104/73]

SHRI SEZHIYAN (Kumbakonam):
Regarding item (iii) (4) of No. 2 of the
order paper, ie. Notifications GSR
525 and 526 dated 15th December,
1973, they relate—one to ‘he modifica-
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tion in the excise duty on the levy sugar
and one about increase in the excise
duty on the open market sugar.

On the 17th of this month when this
was raised in the House by Mr. Shyam-
nandan Mishra =znd others regarding
the propriety of the orders being made
when the Parliament is in session—
taerc was a long discussion and 1 do
not want o go into that —and before

the discussion ended, you in your
wisdom observed :
“The earliest opportunity should

have been taken
rather improper

been brought here
not approve of it.”

to-day. Tt is
that it has not
to-day. 1 do

You saii that. On the same dav in
the evening the Minister for Agricul-
ture laid on the Table of the House
a notification on price control. Undar
Rule 377, 1 wrote to you on the failure
to lay 1he notification regarding the
modification in the excise duty. I want
to know why your observations were not
carried out by the Finance Ministry,

The second point that I want to raise
is a basic point. I do not want the lay-
ing of the papers on the Table to be-
come a sort of a ritual, a formality to
be adhered to. The Public Accounts
Committee of the Fourth Lok Sabha in
its 111ih report—at that time Mr.
Atal Bihari Vajpayee was the Chairman
—has said :

“No exemption should be given
without an assessment of its finan-
cial implications in so far as they
can be determined. The monetary
implicaticns of the notification as
could be determinable should also
be indicated in the Memorandum
appended to the Notification at the
time they are placed before Parlia-
ment.”

This recommendation has been accep-
ted by the Government also as you
could see from the 35th report of the
Fifth Lok Sabha, page 18, where they
said :
“The recommendations of the
PAC are accepted and action will
be taken accordingly in future.”

In this case in the memorandum they
have given the monetary implicaticns
as to how the prices are going to be
affected, but they have not given the
financial imoplications as required by
the Public Accounts Committee Report.
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MR. SPEAKER: Kindly excuse me.
1 have to go 1o the airnort to receive a
delegation. Mr. Deputy Speaker is
here.

Please continus.

12.12 hrs.
[MR. DEPUTY-SPEAKER in the Chairl
SHRI SEZHIYAN: In the memo-

randum the financizl
the modification have
Only one sentence is there— At the
same iime to make good the revenue
loss on account of the reduction in the
excice nolice has been taken”. But the
PAC wanted and thev said very clearly :
“Nec exempiion should be given
without an assessment of the finan-
cial implications in so far as they
can be determined ..."

implications  of
not been noted.

and this should be given in the memo-
randum to be submited to the Parlia-
ment. Therefore, the Government has
not given the financial implications of
these exemplions.

Once again 1 want to impress upon
the Ministry that laving the papers on
the Table is not a ritual which they can
do automaticaily and anvthing can be
dumped on the Table of the House.

This is a serious failure on the part
of the Government has been a delay,
that has not been explained, and then
regarding the financial implications,
they have not been given.

SHR! K. R. GANESH: We will
adhere to the assurance given to the
P.AC.

SHRI SEZHIYAN: Monetary im-
plications and the financial implications
are two different things. Every tax
modification has got financial and
monetary implications. The PAC has
said that no exemption should be
given without an assessment of the
financial implications and the monetary
implicztions should also be indicated
in the memorandum appended to the
notifica’ion at the time when they
are placed before Pariiament. That
means that the financial implica-
tions and the monetary implications
should be laid down in the Memoran-
dum. This Memorandum does not con-
tain the financial implications. 1 want
to know why that has not been done.
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st sz fagrdr awaay (mrfaae)
I9TEaE AT, F FTAF A1 17 FameT = T
ST 4T &g, T AT 77 GTA T7 =T AT
@I 21T AR TRA R AT AATALIE !
T Hdr wims F13I9 & fAd @z 9%
& Fzar arfag ? ww faa A s A
e TET g eTAS THAT AGT 97 |
3% fza ot w1t amg w4 7@ A7, G
F1 7@ a7 w owmw sATFMar g fE
Fors gt safza @ 5 1 wW TAH
FUF wArE @i AT BT E | SR At Al
Agi & =mA # 19 =ERiT 79 I

AT gdt mm oag gfr aFiw
qEST [rAr 57 qar siar 2, %9 /e
§ it # grarzw 3gdr &N AR
¥ aar 41 wF, s oA mifas aAd§
@ HeT &7 wE, AT 3AE ATFAEA
fradt smaaTeT TR0 39 FaTCF A o1feaT-
He &1 famarm §fRuraarda gmEr
AT @ ¥ g FEAar g AEAdm
afgmm J ggy niger s3I

SHRI SHYAMNANDAN MISHRA
(Begusarai) : I rise on a point of order.
My pomnt is that certain recommenda-
tions of the Public Acccunts Commitlee
have been accepted by ine Government.
If those recommendaiions are not im-
plemenied by the Government—as has
been pointed out by my hon. friend,
Mr. Sezhiyan, the financis! implicstions
have ro: been given to the Parliament—
would these measures of ithe Govern-
ment be effective. ..

SHRI TRIDIB CHAUDHURI (Ber-
hampcre) : They should be laid on the
Table of the House.

SHRI SHYAMNANDAM MISHRA :
Yes. They should be iuid on the Table
of the House.

My second point is this. Can Govern-
ment subdivide the tariff? There also
the recommendation is that Govern-
ment cannot subdivide the tariff. Ac-
cording to the recommendation of the
Public Accounts Committee :

“The tariff schedules should be
left to be framed by Parliament
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[Shri Shyamnandan Mishra)

and the tendency to sub-divide the
tariff througn notifications shiould
be arrested. Parliamentary control
in this field is vital as it provides
an opportunity for different shades
of representative opinion to influ-
ence the taxation proposals. The
power given to the execulive to
modifv the effect of the statutory
tarifi should be regulated by well-
defined criteria...”

This sub-division is taking place. But
the well-defined criteria have not been
Iaid down. So, my submission is that
U rnment had accepled this recom-

wiiion aiso and they have not im-
piememed it. Therefore, all that they
have done is not effective.

SHR! MADHU LIMAYE (Banka):
On @ point of order...

MR. DEPUTY-SPEAKER : Let me
deal with the point of order that has
been raised before | come to your point
of order.

Now we have to separate the two—
the point of order and whether the
Government has presented everything
that is necessary in connection with this
paper. As far as order is concerned, I
am satisfied that this puper which the
Government wants to lav has been
authenticated and the Speaker has
agreed that it should be laid. As far as
order is concerned, I do not think there
is any point of order.

Now I come o the second point.
What all vou are submitting may be
quite legitirmate; 1 am  noi  disputing
that at ail. | mus' also say that it is
difficult for the Chair to come to any
opinion here immediately because this
is a forma! matter—just laying the
paper—and i. requires that the Chair
must read thess papers and the Minister
must read these papers. Perhaps some
other opportunity may be taken for dis-
cussing this, if necessary. It cannot be
done just like this. But here there is
oniv one guestion which appears to me
to be legitimu'e—z:nd the Minister can
as well satisfy this House if he can, and
if he cannot, some other opportunity
may bz taken in future,—whether finan-
cial implications have been given along
with this Memorandum; if they have
not heen giver, what are the reasons?
Cur the Minister enlighten the House
on that point?
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SHRI ATAL BIHARI VAJPAYEE :
But, what about the delay in layving of
this paper?

SHRi SEZHIYAN: One of the
memoranda was put on the same day
2t about 5-30; what about the other
memorandum?

MR. DEPUTY-SPEAKER: The
Minister has 1o satisfy them firstly why
there 1s deiay; szcondlv, why He did
no: think it necessary tha: the financial
implications also must form part of this
memorandum. I think these are the two
points. If vou can saiisfy them, well
and good. If net, have some other op-
portunity.

SHRI SHYAMNANDAN MISHRA :
What is the effect of the delay? Can
they come up afier six months? My
point is that there must be some effect
of the delav.

MR. DEPUTY-SPEAKER : Offhand
1 cannot pronounce anything from the

Chair without studving the thing mv-
self.

SHRI K. R. GANESH :
4 statement lomorrow.

ot g faqd ;o Bfwmte A FRr
gfF aYo go 1o it fadt famfew =t
[TF. TI7 HFAT F AT HETFIT FL
aFdl 1 AfFa GTHTA TAFIAMTE
AAA F T 9R w4 RTEAE &1 o
g1 A g o 3w fava i sagaEar
w1 S mgeAr g 92 faaTfawmey @t
ATAAT 7 AT § 1 AT famga @im g
FE faare 1 arsw adi g1 T7 fawrfar
AqTE | IHTE A TEHT AT | 4§ =84 HIX
Fuer &1 favtw, 21 a1 T favm &
FazAq1 g% &1 9@ 227 § Ta mrAAl
fawrarfas1= F1 RTAAT 1w 5 faars

I shal! place

MR. DEPUTY-SPEAKER: From
some peint of order you go to privi-
leges and all that. Mr. Limaye, you
will kindly sit down. Why dont you
leave the House to me?

=t a5 faRg : ¥ wgeT fAd

Zifeg |
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SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): Will i; be unparlia-
mentary?

MR. DEPUTY-SPEAKER : You will
also leave the House to me. Mr.
Limaye knows very well. If you want
to raise a privilege motion or anything,
you are welcome to do it under proper
rules. Give proper notice for that. Why
do vou raise in the form of a point of
order?

st wy fomd : 227 ¥ 5eF fau
Arfew #T AWAT AZT 2
MR. DEPUTY-5PEAKER ;
have to give a notice for that.
Shri Shah Nawaz Khan to lay
papers.

You
Now,
the

REvVIEws & ANNUAL REPORTS OF

[NpiAN DRUGS AND PHARMACEUTICALS

Ltp. axp HinpusTAn OrGANIC CHEMI-
cAaLs LTp. For 1971-72

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): I beg to lay on the
Tabie a copy of the following papers
(Hindi and English versions) under sub-

section (1) of section 619A of the
Companies Aect, 1956 :—

(i) t2) Review by the Government
on the working of the Indian
Drugs  and Pharmaceuticals
Limited, New Delhi, for the

year 1971-72.

(b) Annual Report of the Indian
Drugs and  Pharmaceuticals
Limited, New Delhi, for the
vear 1971-72 along with the
Audited Accounts and the com-
menis of the Comptroller and
Auditor General thereon. [Placed

in Library. See No. LT-6105/
73]
(i) fa) Review by the Government

on the working of the Hindus-
tan Organic Chemicals Limited,
Rasayani, for the wvear 1971-72.
(b) Annual Report of the Hin-
dusian Organic Chemicals
Limited, Rasayani, for the year
1971-72 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon. [Placed in Lib-
rary. See No. LT-6106/73]
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SHRI JYOTIRMOY BOSU: When
we had half an hour discussion, the
Chair, on 28th November gave two
dircctives to the hon. Minister.

MR. DEPUTY-SPEAKER : Has 1t
got anvthing to do with this?

SHRI JYOTIRMOY BOSU: Yes,
Sir, I have sent four reminders so far.
The Hon. Minister is withholding this
information from Members of ihe
House. Let the hoa. Minister tei us as
to why he is sitting over this.

MR, DEPUTY-SPEAKER : T do not
think they have anything to do with
this particular item. Have it on some
other occasion.

ANNUAL REPORT AND ACCOUNTS OF
A INDIA FOr 1972-73 AND AIRCRAFT
(BTH AMDT.)RULES

THE MINISTER OF STATE IN
THE MINISTRY OF TOQURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI) : 1 bez to lay:

(1) A copy of the Annual Report

(Hindi and English versioni of
the Air India for the vear 1972-
73 under sub-section (2) of sec-
tion 37 of the Air Corporalions
Act, 1953,

(2) A copy of the Certified Ac-
counts (Hindi and English ver-
sions' of the Air India for the
vear 1972-73 together with the
Audit Report thereon. urder
sub-scction (4) of section 15 of
the Air Corporations Act, 1953.
[Placed in Library. See No, LT-

6107/73]

(3) A copy of the Aircraft (Eighth
Amendment) Rules, 1973
(Hindi and English version)
published in Notification No.
G. S. R, 1347 in  Gazette of

India dated the 8th December,
1973, under section 14A of the
Aircraft Act, 1934, together with
an explanatory note.

[Placed in Library. See No. LT-
LT-6108/73)

INDIAN ADMINISTRATIVE SERVICE
(EMERGENCY COMMISSIONED AND SHORT
Service ComMMIssioNED OFFICERS) 3RD
AMDT. REGULATIONS

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NIWAS
MIRDHA) : I beg to lav on the Table



